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SOMESH ARORA 
 

 
 

In this case, demurrage was included in the import value and therefore 

the interest has been demanded on duty short paid due to inclusion of 

demurrage in CIF value.  

2. Learned Advocate relies on Tata Steel Ltd. Vs. Union of India as 

reported in 2019 (370) ELT 100 (Ori) in which it has been held that Section 

14 of the Customs Act, 1962 does not authorized inclusion of demurrage 

charges to the value of imported goods assessment of imported duty. It is, 

therefore the point of emphasis of the Learned Advocate that the 

demurrages are not includible in the value of import goods and charging of 

interest thereupon cannot be justified. Learned advocate intimates that the 
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cited quoted above of Tata Steel Ltd has been carried in appeal by the 

department to the Supreme Court. On being asked, if any stay, has been 

obtained, he replied in negative. 

3. In view of the above, as far as this Court is concerned, the decision of 

Hon’ble Odisha High Court as reported in 2019 (370) ELT is 100 is required 

to be followed.  

4. Following the ratio of the above, it is held that the demurrages can be 

not included in value nor can any interest be consequentially charged on this 

element. 

5. In view of the foregoing, the appeal is allowable, same is allowed with 

consequential relief.  

 

 
 

 
 

 
 (Dictated & Pronounced in the open court) 
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